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(b) it so, the fuU facts of the case; 
and 

(c) whether any action i. called for 
against the Indian players concerned? 

The Deputy Minister In the Ministry 
.f Education (Shrl Bhakt Darshan): 
(a) and (b). The All India Lawn Ten_ 
nis Asso('iation who made enqUlrJeS 
from Sarvashri Premjit Lal and Jai-
deep Mukerjea regarding their playing 
in partnorship with South African 
players are told that since neither Shri 
Prcmjit Lal nor Shri Jaideep Mukerjea 
had any partners to play with in the 
tournaments where they participated, 
the concerned Tournament Committees 
put them together with the South 
African players. 

(c) Tho All India Lnwn Tennis As-
.oeiation have waTned both Sarvashri 
Prcmjtl Lol and .laideep Mukerjea not 
to play in patnership with South Afri-
cans in fuLure. 

Steam Flow from Oil Well at Kathna 
near Cambay 

2602. Shri Su.-ndra Pal Singh: 
Will the Minister of Petroleum and 
Chemic"l. be pleased to stal.e: 

(D) wht·ther it is a fae! that hot 
"voter and steam is coming out under 
great prf'ss:.Jre from oil well NO.4 at 
Kathn3 ncar Cambay; and 

(b) if so. whether tho quantity and 
pressurl: of the steam is ')11m(~ient to 
be uti isrd for power gelwl'JtirllJ ;:g is 
being do'lc in other {'ountl'i(~:; ',;here 
8uch sub-surface steam is av~dla.b:e? 

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) Steam and 
hot W3tC'f \'lere gushing out from Ka-
thna Well NO.4. hut the well was con-
trollC'd in a wee-k's time, The well is 
no longer flowing steam and hot water. 

(b) Data availnble bf'ing meagre, it 
is too carly to comment on its prospe('ts 
for power generation. Special studies 
are required to be carried out for this 
purpose. 
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Telephone FacUlties for vtUace P .. _ 
cbayat. in Punjab and HarYIID& 

%653. Shrl Kishen "Pattnayak: 
Shrl Ya_hpal Sinrh: 
Shri Bagrl: 
Shrl Ram Sewak Vada .. : 

Will the Minister of Communica-
tlons be plea sod to state: 

(a) whether Government propos. 
to prodde telephone facilitie. to vH-
lage panchayats in Punjab and Ho.-
yana States during 1966-67; 

(b) whether Gavernment also pro-
pose to extend these faei' Ities to 
other States: and 

(c) if so, the amount allott.d for 
the purpose? 

The Minister of state In the Depart-
ments of Parliamentary Affair. and 
Communications (Shrl Jag.nath. 
Rao): (a) Telephone facili· 
tics in rural nr~as in the form of long 
distance Public Call Offices are sanc-
tioned by the Government on the basi., 
of their remunerativeness except at 
'category' stations on limited loss basis. 
The 'catceory' stations fOf this kind 
of facility are administrative tOWni 
down to the level of Tehsil Headquar-
ters and towns of population over 
20 000 on the basis of 1961 census. The 
viila,ge Panchayats are not 'category' 
st,tions and there is no proposal to 
provide telephone faclitics in Punjab 
and Haryan3. States at such stations 
in this Circle. 

(b) The question does not arIse. 

(c) No amount has been allotted for 
the purpose. 

Telepbone and Telegraph Fa,lIItles In 
PUDjab and naryana 

2854. Shri Kishcn Pattnayak: 
Shri Yashpal Singh: 
Sbrl Ram Sew~k Yadn: 
Sh.-i Bagri: 

Will the Minister of Commanlr.a-
lions be pleased to sl~tc: 

(a) whether there is any pn,posal 
under consi:ieration to provide tele-
phon, _nd telegraph facilities in all 
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thr 5\1_ post office!! and Branch Post 
OftIces lD the Punjab and HIl"yall;1 
Stat",,; and 

(b) if so, the number of <uch Post 
Offices, Branch Post Offices. wli...-c 
t1.ese facilities will be provider! ':lll inR 
IIM-87? . 

The MiDister of State in the Depart-
ments of Parliamentary Mairs 
and Communications (Shri Jaganatba 
Rao): Ca) There i~ no proposal under 
consideration to provide telephone and 
telegraph facilities at aJl the Sub-Post-
Offices and Branch P",t Offices in the 
Punjab and Haryana States; 

(b) The following i, the list of such 
places where the fCll'ilities arc planned 
to be provided during 1966-67 in the 
normal course; 
SI. Name nf Statu" of Fa· ility 
No, place effie!'; 

----.-
J. Dharamkot D _partmr jlfal Long D s-

(Fc[Ozcpur Sub (',m ... :!. lance Pub-
Di"L) Ik Call 

(Ifficc ,. Nah'lT dl' do 
(Di n. Gur-
S-

3· Bijhiri 
(Dharam,.la 

do Telegraph 

Di",.) 

Dir", .. t Telephone Service 
2(155. Shri Kbben Pattnayak: 

Sbri Ya~bpal Sln,h: 
Sbri Bal.'}'i: 
Shri Ram Sewak Yilduv: 

Will the IVLni:9trr of Communiea-
""011.'i be pl('n~cd to sLIt£> lhp fund .... a1-
tocat£'d or !-1i'opo~l'd to be 1l1llx'utcd for 
coIJncc:ting (iti~'s .mtl town~ ...... ilb thf': 
Capit:ll throll).,'h dirf'ct 1e'('phun(' iinc:!." 
clurinft the ye~rs 19fiti-ti7 and 1 U(i'i -vB'? 

The Minister of State in the Depart-
ment~ of ParliamcIdary Affairs and 
Communications (Shrl Jaganatha 
Bao): The trunk telt·-
phone nptwork in the country 
is planner! as an integrated 
scheme t'J connert individual stations 
to th" network and through the net-
work to achieve conncrtioI'ls to oth('r 
stations. Funds are. therefore, not 
separately al1~cated lor _ connecting 
cities and towns with the capital on a 
direct basis. 

Anti-NatillAlll AetlYitleoi of Left c..-
m...mt. aad Bebel Mlsw 

2656. Shrl p. R. Chakravetl: 
Sbri H. C. L1Dca Reddy: 

Will the Mini.ter of Ho .... A ..... 
be pleased to state: 

(,\) whether Government have r~­
ceived intimation from the Govern-
ment of Tripura that the Left C.--
munists had been planning un 'armed 
rising' in the border State in collu.ioa 
with the rebel Mizos: 

(b) whether there wa., a lar!le-_Ie 
infiltration of Mizos from the Al!Ba • 
... ide and thl' Naias in Tripura State; 
and 

(c) whether the Government or Tri-
plIl'a ha'v"C souiht permission to 1l.Ite 
the Defence of India Rul"s to check 
1he unti-national activities ur tbe 
Con1nlunists and rebe' Mizo~r? 

The Deputy Minister in the Minis-
try of Home Malrs (Shri Vidya Cha-
ran Sukhkla): (a) No, Sir. 

(b) Tht' Government have no info!". 
mation to this effcct, 

(c) The Government of Tripura are 
~x(~mpted .from ihe restrictions impos-
ed by rule 3A of the Defence of 
India Rules and need not seek previ-
ous approval or sanction of the central 
Govel'nment for exercising eert9iD. 
powers. They have. h..Jwever, to eX-
ercise the powers according to the 
policy statements made in the Parlia-
ment from to time regarti~!lg the use 
of Defence of India Act and Rules. 

Man", ~or" Fertilizer ]o"aot ... ,y 

2657. Shrl H. C. Linga Reddy: 
Shrl P. R. ChakrlOverti: 
!!Ihrl Vishwa Nalh Pande,: 
Shrlmatl Savitrl Nilram: 

Will the Minister of P"trol_ .... 
t!h .. micals be pleased to state: 

(aJ the stage at which the vrG~ 
MFln~alore Fertilizer Factory stemm. at 
present; 

(b) whethe,' it would be in ;ll iyllle 
Sp.ctor or Public Sector; 




